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U Ius. 

PAPERS LAID ON THE TABLE 

AJiNuAL REPoRT OF INDIAN OIL CoM-
PANY AUDITED AcCOUNTS AND Gov-
ERN:rv:ENT REvIEw 

The MInister or Petroleum and 
Chemicals (Shri Humayull Kabir): I 
beg to lay on the Table a copy each 
of the following papers:--

(i) Annual Report of the Indian 
Oil Company Limited, Bombay 
for the year 1962-63, along 
with the Audited . Account. 
and the comments of the 
Comptroller and Auditor 
General thereon, under sub-
section (1) of section 619A of 
the Companies Act, 1956; 

(ii) Review by ~ Government 
on the working of the above 
Company. 

[Placed in Library. See No. LT-
2258/64]. 

SALAH JUNG MUSEUM (THIRD AMEND-
MENT) RULES 

The Deputy Minister in the Ministry 
Of Education (Shri Bhakt DlIrshan) : 
On behalf of Shri ~ f:  C. Chagla, I beg 
to lay on the Table a copy of the Salar 
Ju."lg Museum (Third Amendment) 
Rules 1963 publishc,i in Notification 
No. GSR 1962, dated the 28th Decem-
ber 1963 under sub-section (3) of 
section 27 of the l~ Jung Museum 
Act, 1961. [P<aced in Libra1'll, See 
No. LT-2259/64]. 

UPSC (EXEMPTION FROM .CONSULTA-
TION) SECOND AMENDMENT REGULA-
TIONS 

The Depnty Minister in the MiJlIstIT 
.f Home Mairs (Shrimati Chandra· 
eekhar): On behalf of Shri Hajar-
navis, I beg to re-Iay on the Table a 
copy Of tlhe Union Public Service 
Commission (Exemption trom Consul-
tation) Second Amendment Regula-
tions, 1963, published 'in Notification 
No. G.s.R. 1888, dated the l~  

December 1963 UIlder Clause (5) of 
Article 32() .of the Constitution. 
[P!aced in Libra1'll. See No. LT-Z223! 
63]. 

!Z.O! Ius. 

COMMITTEE ON PRIVATE ME ... I-
BERS' BILLS AND RESOLUTIONS 

TmRTY-SEcOND REPoRT 

Shri KrishDa.llloorthy 880 
(Shimoga): I beg to present the 
'11hirty-second Report of the Com-
mittee on Private Members' Bills and 
Resolutions. 

ESTIMATES COMMITTEE 

FORTY-SECOND REPoRT 

Shri A. C. Guha (Barasat): I be, 
to present the Forty-second Report of 
the Estimates Committee on the Minis-
try of Finance (Department of Eco-
nomic Afiairs)-Revision of the Form 
and Contents Of the Demands for 
Grants (Exclusion of the Profit and 
Loss Accounts and Balance Sheets of 
Public Undertakings from the 
Demands for Grants). 

12.03 hrs. 

STATEMENT BY MEMBER 

Mr. Speaker: Maharani Gayatr, 
Devi. 

Shri S. M. Banerjee (Kanpur): 
rise to a point of order on the state-
ment to be immediately made bY 
Maharani Gayatri Devi 

I presume she is making a state-
ment under rule 357, that is, personal 
explanation. The rule says: 

"A member may, with the per-
mission of the Speaker, make a 
personal explanation although 
there is no question before the 
House, but in this case no debat-
able matter may be brought for-
ward, and no debate shall arise". 

If my contention 
offering a perscmal 

is correct, she ill 
explanation, OJ!' 


